
 
 

 
 

 
 

 

 
   

 

   

   

 

 

                                                          

 

  

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
(WP)(C)No. (SH) 157/2013 

17.09.2013 

Ms. S. Acharjee, learned counsel appearing for the 

respondents prays for 4 (four) weeks time for filing affidavit-in-

opposition. 

Prayer is granted. 

List this case on 18.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 
 

 
 

 
 

 

 
   

   

   

  

 

 

 

                                                          

 

  

 

 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
(WP)(C)No. (SH) 160/2013 

17.09.2013 

Respondents had filed affidavit-in-opposition.
 

Issue rule.
 

Exchange of pleadings is complete.
 

List this case for final hearing in the last week of October 


i.e. 31.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 
 

 
 

 
 

 

 
   

   

   

  

 

 

 

                                                          

 

  

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
(WP)(C)No. (SH) 161/2013 

17.09.2013 

Respondents had filed affidavit-in-opposition.
 

Issue rule.
 

Exchange of pleadings is complete.
 

List this case for final hearing in the last week of October 


i.e. 31.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 
 

 
 

 
 

 

 
  

 

   

 

 

                                                         

                                                          

 

  

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
(WP)(C)No. (SH) 233/2013 

17.09.2013 

As prayed for by the learned counsel appearing for the 

respondents, further 4 (four) weeks time is granted for filing 

affidavit-in-opposition. 

List this case on 18.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 
 

 
 

 
 

 

 
   

 

   

 

 

                                                          

 

  

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
(WP)(C)No. (SH) 235/2013 

17.09.2013 

4 (four) weeks time is granted to the learned counsel 

appearing for the respondents for filing affidavit-in-opposition. 

List this case on 18.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 
 

 
 

 
 

 

 
   

 

   

 

 

                                                          

 

  

 

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
(WP)(C)No. (SH) 236/2013 

17.09.2013 

4 (four) weeks time is granted to the learned counsel 

appearing for the respondents for filing affidavit-in-opposition. 

List this case on 18.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 
 

 
 

 
 
 

 
 
   

   

 

  

 

   

   

 

      

 

 

   

 

 

 

 

                                                         

 

  

 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING)
 
(WP)(C)No. (SH) 237/2013
 

With MC(WP(C)No. SH 272/2013
 

17.09.2013
 

Learned counsel appearing for the petitioner is directed 

to furnish a copy of the writ petition to Mr. K. Sunar, standing 

counsel for the respondent No. 4 within 2 (two) days. 

Mr. N. Khan, learned CGC appearing for respondent No. 

1, 2 and 3 prays for 2 (two) weeks time for filing affidavit-in-

opposition. 

Prayer is granted. 

List this case on 01.10.2013. 

It appears that the interim prayer sought for, in the 

present writ petition is against the respondent No. 4, but the 

standing counsel for the respondent No. 4 is not appearing before 

this court without giving any reasons. 

Interim prayer shall be considered on the next date i.e. 

01.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



 
 

 
 

 
 

 

 
  

 

 

   

   

 

 

 

                                                         

 

  

 

17.09.2013 

BEFORE 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
(WP)(C)No. (SH) 238/2013 

Mr. S. Sen Gupta, learned Government Advocate 

appearing for respondent No. 1, Mr. N.D. Chullai, learned senior 

Government Advocate appearing for respondent No. 2 and 3 and 

Ms. R. Dutta, learned counsel appearing for respondent No. 4 

prays for 4 (four) weeks time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 18.10.2013. 

CHIEF JUSTICE (ACTING) 

D. Nary 



WP (C)(SH) 232 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  Mr. R Debnath, learned CGC appearing for all 

respondents prays for further 6 (six) weeks’ time for filing affidavit-

in-opposition. 

  Prayer is granted. 

   List it on 29/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 
 
 



WP (C)(SH) 212 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Mr. S Pandit, learned counsel 

appearing for the petitioner, further 5 (five) weeks’ time is granted for 

filing rejoinder affidavit.  

List it on 22/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 



WP (C)(SH) 215 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Mr. H Kharmih, the learned counsel for 

the respondent,  list this case after 5 (five) weeks. 

List it on 22/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 



WP (C)(SH) 218 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Mr. R Debnath, learned CGC 

appearing for the respondents, further 5 (five) weeks’ time is granted 

for filing affidavit-in-opposition.  

List it on 22/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 



WP (C)(SH) 222 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  The learned counsel appearing for the respondents 

prayed that the matter may be listed next week. 

Prayer is granted 

List it on 24/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 



WP (C)(SH) 230 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  Mr. R Debnath, the learned CGC appearing for all 

respondents prays for further 6 (six) weeks’ time for filing affidavit-

in-opposition. 

  Prayer is granted. 

   List it on 29/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 



WP (C)(SH) 231 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  Mr. R Debnath, learned CGC appearing for all 

respondents prays for further 6 (six) weeks’ time for filing affidavit-

in-opposition. 

  Prayer is granted. 

   List it on 29/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C)(SH) 206 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by the learned counsel for the 

respondents, further  4 (four) weeks’ time is granted for filing affidavit-

in-opposition. 

List it on 18/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 
 



ARB.A. (SH) 5 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
   
  Learned counsel for  the respondents submit at the  

Bar that the respondents are filling affidavit-in-opposition within this 

weeks.       

   

  List this case on 01/10/2013. 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 



ARB.P. (SH) 1of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  Exchange of pleading is completed, list this case for 

final hearing  on the last week of October.   

   List it on 28/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 



CONT. CAS (C)(SH) 8 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
   
  Learned counsel appearing for the petitioner prays for 

listing this case on Tuesday the 24/9/2013. 

  List this case accordingly. 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 



WP (C)(SH) 127 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   

Respondent No. 3 had filed affidavit-in-opposition. 

Respondent No. 1 submits at the Bar that he is  not filing 

affidavit-in-opposition. 

Learned counsel appearing for the respondent No.2 prays 

for further 4 (four) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

 Interim order passed earlier shall continue until further 

order. 

    

   

 

 

CHIEF JUSTICE (ACTING)                    

    

P.P.Lamare 

 
 
 
 
 
 
 
 



WP (C)(SH) 133 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   

Mr. R Debnath, learned CGC appearing for the respondents 

No. 1,2,3 and 4 prays for further 3 (three) weeks’ time for filing 

affidavit in opposition. 

Prayer is granted. 

 Respondents No. 5 and 6 had filed the affidavit-in-

opposition. 

List this case again on 18/10/2013. 

Registry is directed to show the name of all  the counsel 

appearing for the petitioners/respondents in the cause list.  

    

   

 

 

CHIEF JUSTICE (ACTING)                    

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C)(SH) 163 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  Learned counsel appearing for the petitioner prays 

for allowing to withdraw  this writ petition with liberty to file afresh 

writ  petition. 

  Mr. N Khan, learned CGC appearing for the 

respondents have no objection. 

  Accordingly, this  writ petition is disposed of with the 

liberty to file afresh petition.  

   

 

 

CHIEF JUSTICE (ACTING)                    

    

P.P.Lamare 

 
 
 
 
 
 
 
 



WP (C)(SH) 174 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Miss. R Dutta, learned counsel 

appearing for the petitioner further 2 (two) weeks’ time is granted 

for filing rejoinder affidavit. 

  List it on 1/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 



WP (C)(SH) 175 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Miss. R Dutta, learned counsel 

appearing for the petitioner further 2 (two) weeks’ time is granted 

for filing rejoinder affidavit. 

  List it on 1/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C)(SH) 180 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  Mr. S Dey, learned counsel appearing for the 

respondents prays for 2 (two) weeks’ time for filing affidavit-in-

opposition. 

  Prayer is granted 

  List it on 1/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 



WP (C)(SH) 188 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Mr. S Dey, learned counsel appearing 

for  the respondents No. 1,2 and 3, as well as Miss. SG Momin, 

learned counsel  appearing for the respondents No. 4,5 and 6, prays 

for 4 (four) weeks’ time for filing affidavit-in-opposition.   

  List it on 18/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 
 
 
 
 



WP (C)(SH) 191 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Mr. S Dey, learned counsel 

appearing for the respondents further 4 (four) weeks’ time is 

granted for filing affidavit-in-opposition. 

  List it on 18/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 



WP (C)(SH) 194 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by the learned counsel appearing for 

the respondents 1 and 2, further 3 (three) weeks’ time is granted for 

filing affidavit-in-opposition.  

   List it on 8/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 
 
 
 



WP (C)(SH) 199 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by Mr. J Lalsangliana, learned counsel for 

the petitioner, 2 (two) Months’ time is granted for filing rejoinder 

affidavit.  

List it on 18/11/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 
 



WP (C)(SH) 205 of 2013 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 
   
  As prayed for by the learned counsel for the 

respondents, further  4 (four) weeks’ time is granted for filing affidavit-

in-opposition. 

List it on 18/10/2013 

 

 

CHIEF JUSTICE (ACTING)         

                  

    

P.P.Lamare 

 
 
 
 
 



Cont. Case No.(SH)20/2013 
In WP(C) No.(SH)203/2012 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

 
 

17.09.2013 
 

  List this case on 24.09.2013.  

 

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Cont. Case No.(SH)21/2013 
In Misc. Case No.(SH)90/2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

 
 

17.09.2013 
 

  Perused office noted dated 06.08.2013. 

  Await service report for the respondents. 

  List this case again on 07.10.2013.  

 

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Cont. Case No.(SH)24/2013 
In WP(C) No.(SH)83/2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

 
 

17.09.2013 
 

  Await service report for the respondents No.1 to 5. 

  List this case again on 18.10.2013.  

 

 

    CHIEF JUSTICE (ACTING) 

Lam 
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   Cont. Case No.(SH)19/2013 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 

  Heard Mr. R Kar, learned counsel for the petitioner and Mr. ND 

Chullai, learned senior counsel assisted by Mr. H Abraham, learned GA 

appearing for the respondent. 

  This Court by an order dated 14.05.2013 passed in 

WP(C)No.(SH)49/2013 filed by the present petitioner, the respondents i.e. the 

Secretary to the Govt. of Meghalaya, Personnel & A.R. (A) Department, Shillong 

and the Deputy Commissioner, West Garo Hills District, Tura, had been directed 

to pay the salary of the petitioner, if not already paid, as per rules.  

  The respondent had filed the affidavit-in-opposition, wherein it has 

been stated that under the Gazetted Government Servants Enlitement - 

frequently asked questions and answered by the Accountant General, 

Meghalaya, the petitioner is required to submit the new pay slip. The relevant 

portion of the said questions and answers by the Accountant General, 

Meghalaya is quoted hereunder:- 

 

“GAZETTED GOVERNMENT SERVANTS ENLITEMENT- FREQUENTLY 
ASKED QUESTIONS. 

 

Sl.No QUESTION ANSWER 

1. How is the pay and 
allowances of a 
gazetted 
government servant 
regulated by the 
AG’s office?  

The pay and allowances admissible to a 
gazetted official of the Government of 
Meghalaya is regulated/authorized through 
a payslip issued by the AG’s office with 
reference to the rules and regulations made by 
the competent authority governing the 
conditions of service of the gazetted official. 

2. When is the AG’s 
office required to 
issue a new/fresh 
payslip? 

A pay slip is required to be issued by the AG’s 
office to an officer on each of the following 
occasions: 

(a)    On first appointment to government 
service. 

(b)    On crossing the Efficiency Bar in the 
scale of pay attached to the post. 

(c)     On transfer to a higher post. 

(d)    On transfer to a temporary post. 
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(e)    On continuance of a temporary post. 

(f)      On proceeding on leave. 

(g)    On return from leave. 

(h)    Appointment under Regulation 4(d) or 
3(f) of Meghalaya Public Service 
Commission (MPSC) Regulations. 

(i)       On return from Foreign Service. 

(j)      On deputation for training and on return 
from training. 

(k)     On transfer to Government of 
Meghalaya from Government of 
India/another State Government 

 
 
 

  On hearing the submissions of the learned counsel for the parties 

and on perusal of the record, it appears that the petitioner was transferred in the 

month of October, 2012 by an order of the competent authority from West Garo 

Hills District, Tura.  Subsequently, that transfer order had been cancelled within 

ten days of issuing the said transfer order and in pursuance to that, the petitioner 

rejoined her post as Extra Assistant Commissioner (for short ‘EAC’) Tura on 

14.11.2012 and she got the salary for the month of October, 2012 and also the 

salary for the months of November and December, 2012.    

  Therefore, it appears from this fact very clearly that the petitioner 

had received the salary for the months of October, November and December, 

2012 for working as EAC, Tura. The Deputy Commissioner, Tura also passed an 

Office Order dated 05.01.2013 for withholding the salary of the petitioner in view 

of the misconduct and dereliction of duty and failure to follow the procedure of 

taking over and handing over charge. As stated above, this Court passed the 

order dated 14.05.2013 after the said Office Order i.e. dated 05.01.2013 for 

withholding the salary of the petitioner. Therefore, it is clear that the said Office 

Order dated 05.01.2013 is no more enforce after this Court passed the said order 

dated 14.05.2013.  

  In the above factual backdrop, it is made clear that as the petitioner 

had already got the salary for the months of October, November, December, 

2012 for working as EAC, Tura, there may not be requirement of submitting the 

new pay slip for the petitioner for working as EAC, Tura issued by the Accountant 

General, Meghalaya. In such circumstances, the respondent is directed to 

release the salary of the petitioner. However, it is made clear that this order will 
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not stand in the way in taking up any action for the alleged dereliction of duty 

against her in accordance with law by the respondents. 

  With the above observations, this contempt petition stands closed.   

   

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Cont. Case No.(SH)22/2013 
In WP(C) No.(SH)198/2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

 
 

17.09.2013 
 

  Mr. H Abraham, learned counsel who entered 

appearance on behalf of the respondent No.1 prays for two weeks’ 

time for filing affidavit-in-opposition. 

  The prayer is granted. 

  List this case again on 01.10.2013.  

 

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Cont. Case No.(SH)23/2013 
In WP(C) No.(SH)191/2011 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

 
 

17.09.2013 
 

  Await service report for the respondent. 

  List this case again on 01.10.2013.  

 

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Crl.Misc.Case No.(SH)18/2013 
With Crl.Misc.Case No.(SH) 17/2013 

With Crl.Rev.P.No.(SH)46/2012 
With Crl.Rev.P.No.(SH)47/2012 

With Crl.Petn.No.(SH)11/2013 
With Crl.Petn.No.(SH)12/2013 
With Crl.Petn.No.(SH)18/2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

 
 

17.09.2013 
 

  As prayed for by the learned counsel for the parties, 

hearing will be continued on 30.09.2013.  

   

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Misc. Case No.(SH)92/2013 
In Misc. Case No.(SH)13/2009 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 
CHIEF JUSTICE (ACTING) 

 
 

17.09.2013 
 

  As prayed for by the learned counsel for the parties, list 

this case again on 01.10.2013.   

 

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



MC (CRP) No.(SH)288/2013 
In Misc. Case No.(SH)200/2013 

In CR(P) No.(SH)38/2013 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 

  List this case again on 18.10.2013 along with CR(P) 

No.(SH)38/2013.   

 

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



WP(C) No.(SH)83/2013 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH, 

CHIEF JUSTICE (ACTING) 
 
 

17.09.2013 
 

  Respondents No.5 to 7 had filed affidavit-in-opposition. 

  Learned counsel for the petitioner prays for four weeks’ 

time for filing rejoinder to the affidavit-in-opposition filed by the 

respondents No.5 to 7. 

  The prayer is granted. 

  List this case again on 18.10.2013.  

 

 

    CHIEF JUSTICE (ACTING) 

Lam 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 


